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CENTRAL ADMINISTRATIVE TRIBUNAL
BOMBAY BENCH
{CAMP: NAGPUR}

Transfar Application No:

DATE OF DECISION:  13/03/1995

Kum, R.V. Barekar Petitioner
,NS' HJmQahwmd Advocate for the Petitioners
Versus
1+ J
e—emeem————_._Dept.of Jelecom & Ors. Respondent
Shri.R.S,.Sundaram Advocate for the Respondent(s)
CORAM
The Hon'ble Shri  Justice M.S.besnpande, V,C
The Hon
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"ble Shri  M.R.Kolhatksr, M(A)

To be referred to the Reporter of'not ?"¥-

Whether 1t needs to be circulated to other Benches of
the Tribunal 7 o
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BEFORE THE CENTRAL AOMINISTRATIVE TRIBUNAL
50M34Y BENCH
CIRCUIT SIFTING AT NAGPUR

Dok, 835/94

Kum, H,V, Barekar s Applicent
Vs,

Uepartment of Telecom & Ors. .« Respordents

CORAM & 9, Hon'ole Shri Justice M,S,0esnpande, Yice Chairman

2. Hon'ble Shri M,R. Kblhatkar, Member {A)

h' Appearancges

1. Ma,H,M,Gaikwad for the
applicant,

2. Shri,R.S8.8undaram for the
responuents,

URAL JUDGFENT DATEL ¢ 13/03/1995

fPer Shri Justice 1,5.,0esnpande, Vice chairman

The learnsc counsel for the applicant states that
the applicant's father has filed 0,4, No.B5 of 1985
against the order passed by the Additional Commissioner
invalideting the casteciaimad by him, The applicant will
be in & positiocn te proca2ed only after that application
is deciced, hence she reqyuests for withdrawal of the 0.A,

which is allowed, with liberty to file a fresh 0,A after

Y

decision of tne 0,A filed by tns father of tne applicant

before M.A.T.

2. Witn tnis liberty, tne present 0,A is disposed of.
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L., KOLHATKAR (1, 5,LESHPHIE)
MEVBER ( A) V ICELHAIRMAN,
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